
I N THE, CENTRAL ADMI NI STRATIVE TRI EU NAL 
CUTTACI< BEFi:CTJTT2K 

Cuttack, this the 16th day of Apri1,2004 

Chhotaray Hembram 	 Applicant 

-Versus- 

Union of Iri'iia &ors. 	 Responerits 

.: 	 tR INSTRUCTIONS 

1. 	Whether it be referred to the Rorters or not? 

2 	whether it be circulate€1 to all the lerlches of the 
Central A&ninjstrative Tribunal or not? 

S. 	 15. PANIGR.}iI) 
Member (Adrnn, ) 	 Vice-Chaj 



CERAL MI:IsTTIvE TRIBUNAL 
CUTTACK BE1i-i: CUTTIK 

Qj• , No, 	J129P. 

Present; 	Hon'ble Mr.Justice B.Panigrahi,vice_ckjr, 
flon'hle :Ir.s 	ai,4lijnistrtjve Memkór, 

Chhotaray i-iembram. 

vrs. 

Union of India and others 

For the Applicant; Mr.D. P.Dhalsarrant,Counsel, 

For the Respondents;Mr, J. K.Iaik,Coungel. 

Date of Order; 16,04,2004 

ORDER 

_jhi1  ic -chai raa; 

Pursuant to the 1110tification for filling u 

of the Post of G.D,3.,M.D,jathja Branch Post Office,the 

Aplicant as well as the rivate Resondent tjQ5 alongwjth 

many others e:Dljed for the afesaj ost.After the 

aPPlications were received by the Resoorident 1,.Io,4, there 

was selectjnn of the can1jcates;jn which the A1jcant 

was selected on the grouri1 that he belongs to ST aoartfrom 

bcjr a handjcaed e rson subsequently, certain allegations 

had been levelled against the Respondent No.4 for which 

the matter was enaujred into by the Resondent No.3 who 
private 

issued a direction to give a000jntment th/Resonent N0.5 

since he secured hiçhest mark in the High SciLol Certificate 
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examination. From the advertisement we noted that there 

was no reservation for handicapped and since the private 

Resondent No.5 had securedhighest mark, therf 	the 

authority seems to have justified in cancelling the 

appointment of the Aplicant and ordering for appointmert 

of Resoondent No.5.prjvate Respondent No5 could not be 

given aopOintment order because of the interim stay order 

iassed by this Tribuna1 Mr.D.P,Dha1saJfl,t,1earned counsel 

aoearing fr the Aolicant has submitted that in the 

meeowhjle after filing of this case,when the orivate 

Resporirientr'1o• 5 has been arrayed as a party,notice was 

sent to him as he received ap'ointment order as Junior 

Engineer and according],y,tho Private Respondent No5 has 

received notice at his place of Posting but did not orefer 

to contest this case. Since the Private es,ondent No.5 

is not rresent,the truth or otherwise of the statenent 

iade from the Ear cannot be ascertained0  

2 	 Accoring1v, in the above background, we direct 

the Resonent No.4 to ask the Resoondent No,5 to join as 

GDSMD of Jathi Branch Post Office on or before 10052Ou4; 

failing which the A,1icant shall he allowed to join as 

GDS,thja 	,as he was initially given apointrnent and 

having secured the second highet mark in the selection 

arnonst tile 3T candidates0  

4th the above observations and directjons,thjs 

O.A, is disosed of,No costs0  

(JUSTIcE r3 4'PANIGRAi-1I) 
I 	 Member (Ad -ins  ) 	 ViCe-Chirtnan 


